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[Shri B. Shankaranand]

demanded on it. That much I
could say.

MR. DEPUTY-SPEAKER:
Health is a Concurrent subject.

(InteTruptions)

SHRI B. SHANKARANAIID:
Regarding the eye camps, I have
already said that the cases that
are under discussion in Parliament
are not with reference to any real
eye camp. The fact about the culp-
rits who have tried to make easy
money over the ignorance of the
people by publishing leaflets and
advertisements does not go to show
that they were eye camps because
eye camps has a different contep-
tion. Eye camps require the com-
munity participation, eye camps
require the participation of the
health officials, eye camps require
following the guidelines as given
by the Central Government. In
these cases none of these things
were observed. So, they were not
eye camps and let us not, in the
course of our discussion, malign
the good functioning of the real
eye camps which are doing yeo-
man service to the country.

The hon. Member wanted to
know the particular sections or
the provisions under which the
culprits are to be punished. T can
only say that penal provisions of
the IPC and the Medical Council
of India Act attract the attention
of the police and their taking steps
in the matter.

SHRI G. M. BANATWALLA:
They deserve stringent punish-
ment.

SHRI B. SHANKARANAND:
They do deserve, as I said, strin-
gent punishment.

T do agree with the hon. Mem-
ber that mere operation is not
enough, post-operative care is also
essential in order to avoid such
instances and in this case I do
agree with the hon. Member.
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The hon. Member posed another
question about the Bombay hospi-
tal charging fees recently. I amr
not aware of the fact and without
knowing anything I  cannot ex-
press anv opinion.

SHRI G. M. BANATWALLA:
Please look into this.

SHRI B. SHANKARANAND:
I will look into this.

Regarding compensation, I have
said that it is a matter for action
and the suggestion is there for ac-
tion.

SHRI G. M. BANATWALLA:

Sir, are vou satisfied with the ans-
wer?

MR. DEPUTY-SPEAKER: If you
are satisfied, I am satisfied.

13.59 hrs.
BUSINESS OF THE HOUSE

The MiniSter of State in Minis-
try of Home Affairs and Depart-
ment of Parliamentary  Affairs
(Shri P. Venkatasubhaiah): With
your permission, Sir, I rise to an-
nounce that Government Busi-
ness in this House during the
week commencing 26th April,
1982, will consist of:

(1) Consideration of any item
0! Government Business carried
over from today’s Order Paper.

(2) Consideration and passing
of:

(a) The Indian Railways
(Amendment) Bill, 1982, as
passed by Rajya Sabha.

(b) The Wild Life (Protec-
tion) Amendment Bill, 1981.

(¢) The Pharmacy (Amend-
ment) Bill, 1981, as passed by
Rajya Sabha.

(d) The Pensions (Amend-
ment) Bill, 1981, as passed by
Rajya Sabha.



401 BOH

(3) Further consideration and
passing of the Architects
(Amendment) Bill, 1980, as-
passed by Rajya Sabha.

(4) Consideration and passing
of: '

(a) The Major Port Trusts
(Amendment) Bill, 1982, as
passed by Rajya Sabha.

(b) The Prevention of Cru-
elty to Animals (Amendment)
Bill, 1981.

(5) Consideration of a Resolu-
tion regarding raising of the li-
mit of tae Assam State Electri-
city Board.

I may also inform the House
that the Constitution (Forty-Sixth
Amendment) Bill, 1981, will not
be taken up for consideration on
Wednesday, the 28th April, 1982.
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**That portion must not be
deleted.

14.00 hrs.

MR. DEPUTY SPEAKER: Is
it an order from the Chair?
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SHRI JAIPAL SINGH KASH-
YAP: Now there is no difference-
between the Chair and the...
(Interruptions).

SHRI RAJESH PILOT: There
is no difference between the.
Chair and him?

SHRI JAIPAL SINGH KASH-.
YAP: No difference and on dis-
tance.

MR. DEPUTY SPEAKER: Only
the approved version of the state-
ment of Shri Kashyap will go on
record. Prof. Ajit Kumar Mehta.

st suww  feg wuw
(Interruptions) **

This is very serious matter.

(Interruptions) **

MR. DEPUTY SPEAKER: You
have already said that. This is
not a decision to be taken over
here.

(Interruptions) **

MR. DEPUTY SPEAKER: It is
all right. Prof. Ajit Kumar
Mehta.

**Not recorded.



403 BOH

ot v Peg ww oY, v,
o A W AT T, T S
q‘*:’-mmmgjuq
wEET § ¥ T@A THIR

ﬁ”j‘éf”*

-
E°
14.03 hrs.

(Shri Jaipal Singh Kashyap then
left the House)

MR. DEPUTY SPEAKER: Prof.
Ajit Kumar Mehta.

SHRI INDRAJIT GUPTA: The
submissions about the next
week's business, they are all in
‘the form of written submissions
which have to be submitted hbe-
fore for approval and it is assum-
ed that when he is allowed to
make that statement it has been
.approved by the Secretariat.

MR. DEPUTY SPEAKER:
No.
SHRI INDRAJIT GUPTA:

Therefore, after he has read it

out you cannot...

MR. DEPUTY
Not that version.

SHRI INDRAJIT
(Interruptions)
approve, ,

MR. DEPUTY SPEAKER: It
was not approved,

SHRI INDRAJIT GUPTA: Was
it not approved?

SPEAKER:

GUPTA.:
aporcve or dis-

MR. DEPUTY SPEAKER: It
-was not approved, That is what 1
gaid, Other things were approved.

It was not approved by the
Speaker. Other things that he

mentioned will go on record.

SHRI INDRAJIT GUPTA: Pre-
censorship post-censorship. That
is too much.
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SHRI SATYASADHAN CHAK-
RABORTY: I also raised it. Ac-
tually the Speaker has some ar-
bitrary powers. But if vou do not
approve certain things you say
‘not approved’. Are you not to
show the reasons why you have
not approved it?

MR. DEPUTY SPEAKER: No.
I make it very clear—the Speaker
need not give reasons for reject-
ing anything. I need not give.
You can meet the Speaker.

SHRI SATYASADHAN CHAK-
RABORTY: Arbitrary powers
everywhere are dangerous.

MR. DEPUTY SPIAKER: That
power has been given to us by the
Houce. The ru'es were framed
bv you Prof, Ch ---- aborty. That
power has been given to vs by
il:e House. We aie zfier all the
servants of the House.

SHRI SATYASADHAN CHAXK-
RAEBORTY: Of late you have de-
veloped a peculiar hanit--‘ruled
out’, ‘nothing will go on record,
‘not approved’. It means indirect
censorship.

14.04 hrs.
IMR. SPEAKER in the Chair]

MR. SPEAKER: No,
SOT. ..

SHRI SATYASADHAN CHAK-
RABORTY: It is a part of your
Indastrial Disputes Act. They are
bonded labourers. But we are
free people. You cannot disci-
pline them. But we must be al-
lowed to say what we want 1o say.
Now we are speakinz about the
police. That is important because
of the..

MR. SPEAKER: I.ook Profes-
sor, we have laid dowr_l certain
norms in our own meeting. I go
according to that. What is incri-
minatory and defamatory, with-
cut being proved, does not go on

Profes-
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record, That is what we do.
Therefore, there is no question of
any censorship.

SHRI SATYASADHAN CHA-
KRABORTY: He said something
about police.

MR. SPEAKER: We have ap-
proved at the meeting of all
Groups and their leaders in the
Chamber as to what zort of thing
should be there. This is a sort of
device to give more time and
more liberally to hon. Membcrs.
We are doing accordingly. If
there is anything, you can come
to me. I will agree. You are
always welcome to give any sug-
gestion which is well and good
for all. We will do it.

(Interruptions.)

MR. SPEAKER: Don't
There is nothing in it,

SHRI SONTOSH MOHAN
DEV: Sir, you have a coaching
class for him.

WOrTY.

MR. SPEAKER: When he

just comes to me, T will coach
him.

SHRI SATYASADHAN CHAK-
RABORTY: I am a student, Sir.

Even now_ I am prepared to learn
from Sontosh.

VAISAKHA 3, 1904 (SAKA) BOH
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“The power of interference with
the freedom of expression when
challenged have to be examined
on a consideration of tre question
whether, in point of fact, the in-
terference is attributable to a
permissible source under Article
19(2) of the Constitution.”
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'aspects

SHRI AJIT KUMAR SAHA
(Vishnupur): Mr. Speaker, Sir,
this is a request through you to

. -
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[Shri Ajit Kumar Saha]

include the following items in the
coming week’s list of business:

In the Tribal Sub Plan area
development in West Bengal, par-
ticularly in Bankura district, the
nationalised banks are not show-
ing any interest to give loan to
the scheduled caste and sche-
duled tribe persons. The West
Bengal Scheduled Caste and
Scheduled Tribe Development
Finance Corporation is senrding
cases to the nationalised banks to
give loan to the scheduled caste
and scheduled tribe perscns. But
the banks are reluctant to give
loan. If it is continued, then the
Tribal Sub Plan will remain in
paper. So, the Government issue
immediate instructions to the
banks to give loans to the sche-
duled caste and scheduled tribe
persons according to the list sub-
mitted by the West Bengal Sche-
duled Caste and Scheduled Tribe
Development Finance Corpora-
tion. I would like the hon. Min¥P®
ter to make a statement in this

regard.

Over lakhs of workers are en-
gaged in manufacturing bidi.
These workers are belonging to
the weaker sections of the so-
ciety. In this industry, the wor-
kers are exploited by the em
ployer. There is only one Central
Act, the Bidi Workers Welfare
Act. Even these welfare mea-
sures are not properly executed.

So, I urge upon the Govern-
ment to bring forward a compre-
hensive Bill in this session for
these workers who are engaged
in bidi industry.

o g0y MW@ (FeEien) - AEAE
gt w W S TR ATTHY qwng
& fru yeag = g4 9 Paer Fawet
w1 gr@y P 9= &Y sy et
T |

1. SASTfa &al #Y "oy &
fom st s> Pmaer et & gamuw
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14.15 hrs.

INDUSTRIAL DISPUTES (AM-
ENDMENT) BILL®*

THE MINISTER OF STATE
OF THE MINISTRY OF LABOUR
(SHRI BHAGWAT JHA AZAD):
Sir, I beg to move for leave to in-
troduce a Bill further to amend
the Industrial Disputes Act, 1947.

SHRI INDRAJIT GUPTA:
(Basirhat) : Sir, I rise to oppose
this Bill at the introductory stage,
my main contention being that
this Bill is bad in law.

MR, SPEAKER: One minute.
We overlooked something. The

Hon. Minister likes to say some-
thing.

——

*Puplished in Gazette of India Extraordinary. Part II, Section 2

dated 23-4-82.



